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v IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
~ ERNAKULAM

- 0.A No. 533 1990
) ‘ DATE OF DECISION 1210290
K. E. Stanislaus Teddy _ Applicant (s)
.ML._M_._Ramac-hafzﬂ rah— ___ Advocate for the Applicaht (s)
. "~ Versus ,
U.0.I. rep. by Secretary, Respondent (s) -

CB&&L, New Delhi and others

Mre Ne No S ug_qnapa‘lan , _ Advocate for the Respondent (s)

.~ CORAM:.

The Hon'ble Mr.  x, v, Krishnan, Administrative Member

The Hon'ble Mr. N+ Dharmaden, Judicial Member

Whether Reporters ofblocal papers may be allowed to vsee the Judgement »?. ‘/
To be referred to the Reporter or not? . S
Whether their Lordships wish to see the fair copy of the Judgemen}?)

To be circulated to all Benches of the Tribunal ? 9

el ol e

JUDGEMENT

HON'BLE SHRI Ne V. KRISHNAN, ADMINISTRATIVE MEMBER

This is.an application for compassionate appointment
of the épplicant:which has been rejécted by Annexuré-I'
by the respondeﬁts w1thout statlng any reasons; Hence
the applicdnt has flled this appllcatlon seeking to

] ‘ - A/"
guash the impugned Annexure-I order and to make a
@eclarationnthat he.is entitled to combassionate
appéi_h tmente.
2. | The learned cduﬁs'el for the respondents has

submitted a statement opposing the admission.
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3. We have also heard the counsel. The counsel for the
a'PAplicant himself admits ﬁhat when‘the applicaﬁt's father
was medically incapacitated in June, 1976, he had hade
an application for compassionate appointment for his
eldest son and later on, he himéelf passed away sometime

of
in April, 1977. It is submitted that/his four sons, all

 the three sons who are elder to the'applicanﬁ,have secured

employment elsewhere. The applicant states that he is
without a job and he is also taking care of his widowed

mother.

' 4. We note that compassionate appointment is given to

relieve the ‘distress faced by the family either on /<2

premature compulsory retirement on medical grounds or

~on the death of a Government servant in harness. As three

of the appliCant's elder brothers are already employed,

it cannot be seriously contended that there is still

indigence in the family. We are therefore of the view
that a prima facie case for admission has not been made

out and,hehce, this application is dismissed in liminee.

". }o‘\q_o | > ‘,‘(
(N. Dharmadan) (N. V. Krishnan)
‘Judicial Member Administrative Member
’A /Q”‘ y“
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